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Order

On the application filed by the counsel for the petitioner, the hearing is deferred
on account of the fact that the relative of arguing counsel, Shri R.K. Gupta, has to be
admitted in the hospital and he could not be present to attend the hearing.

List on 30.8.2016.
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(cHrEF JUSTTCE M.M. KUMAR)

22"d August, 2015
(P.K. sud)

Companies Act 2013.
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